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New DGlhi, This the 26th Day of July 1994

Hon'bla Shri P .T.ThiruvenqadatTi.fiemberCA)

3hri Sedan jingh
Record Sorter
E S I Coporation
Sr 286, Sector 56, N6IDA.

..Applicant

By Shri K B S Rajan, Advyocata

Uarsus

1. The Union of India Through
Socratary, ftinistry of Labour
Shram Shakti Bhavan, Neu Delhi.

2. The Regional Director
Employees State Insurance Corporation
Rajendra Place-
Neu Delhi 8.

. .Respondents

By Shri G R Nayyar, Advocate
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Hon'ble Shri P . T.Thiruvenqadam .flember (h )

1. The applicant in this OA passed the Board of

adult education and training - matriculation

standard examination 1939,-after obtaining

permission from the department for pursuing the

studies uith the said Board, A copy of the

certificate issued by the Board(Annexure B to Ca)

certifying that the applicant has passed the

examination of the Board in May 1989 uas produced

by the applicant and accordingly a relevant entry

uas made in the setOice'ri'egister on 14.12.1989

(Annexure C to OA). However, on 17.10.90
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an order uas issued by, the respondents to the

effect that the entry made on 14.12.89 is cancelled

in vieu of the office memorandum issued by ninistry

of Human Resources Development(Department of

Education)^ ^s per which the certificate issuod

by the Board of Adult education and Training
/tab©

is notonginsed. This OA has been filed

praying for various reliefs including retention

of the entry with tegard to the passing of the

examination coducted by the said Board as well as

for treciting the qualif ic^at ion as equivalent to

Matriculation and for consequential benefits.

However, at the time of arguments, the learned

counsel for the applicant restricted the prayer

for relief only to the issue regarding the retention

of entry infae service register. . He further prayed

that he may be given liberty to file a fresh OA

with regard to the other reliefs as and when the
0\r

applicant feels to do so.

2. In view of the above I do not consider it

necessary to go into the equivalent or otherwise

of the examination conducted by the Board »equAlly

123 it is not necessary to go into the orders passed

by this Tribunal in OA 2654/90 on 22.2.91 and

in OA 1434/91 on 1.T1.91. The only relief which

is being pressed is that the relevant entry with

regard to the passing of the Board examination

in April/May 89 as originally made by the respondents

on 14.12.89 vide Annexure C to OA should be al owed

to stand without being cancelled,/^3 a^reasonablo
prayer. An employee during service acquires

/es
various qualifications and approacl^the department

concerned for necessary entry in the service

register with the hope that at the time of further

promotions his case wculd get due preferential
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c onsiderat icn v/is a vis other personnels. Such

^qualifications may be purely academic or prcfessicnal

or of general nature. Instructions generally

provide for such qualifications to be entered

in service register and accordingly it uas rightly

entered by the respondents in the service register

of the applicant as intimated by their office

order dated 14.12.89, entry regarding i .
>

qualificatior® d;.dct not give rise to issues regarding

uhat are the equivtaleot equal if icat ion. These are

separate matters to be considered by the department

based on the rules and regulations .

3. Under the circumstances I direct the respondents

to restore the entry as already made by them on

14.12.89 uith regard to the qualification acquired

by the applicant by passing the Board of adult

education and training examination held in 1989.

The applicant is also given liberty to file a

fresh Ch uith regard to any consequential benefits

which c may bo denied to him on acqdiisition of the

above qualification, Uith the above direction the

Oh is disposed of. No costs.
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